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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0OA 29,67, 87, 113, 126, 137, 181, 212, 266, 268,
269,.277,.281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348, 350, 351 352,353,354,355,356,357,358,
359,362,363,364,366,368,369,370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444,453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898,904,905,939,942,
952, 1 00, 1202, 1225 of 2013,

'l‘hursday, this the 6" dayv of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. . OA29/2013
l. C.H. Mohammed Yasiﬁ
S/o Kidavu Koya,
- Chamayath House, Kiltan Island,

Umon Territory of Lakshadweep-682 558

R

1.P.Latheef

S/o Atteka _
Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558

(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of Lakshadweep represented by
- the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath

- Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

Applicants



(By Advocate:

R

S/o Abdul Rehman
Alxyax rouse Kiltan Island
Umon Femtory of l.akshadweep- 682 558.
‘ f-\ ;f' .
(By Advocaie: M Thabu Sreedharan)

The Executive Officer
- Vlllage (Dweep) Panchayath :
: K1 tan Island Union Territory of L. akshadweep 682 558

_ Ihe Prmupal
Government. genlol Secondary School

Kiltan Island
Umon Fexrltory of Lakshadweep- 682 558.

(Mr.R.Ramdas (R3)
0A 67/2013
Seedikoya.M. ,

S/o Abbosala Koya
Malayattiyoda, Kiltan [sland

_Unidn'Territory of Lakshadweep-682 558.

| Malsha I

S/o Kldavu Komalam
T hena kkal House, Kiltan Island

Umqn Territory of Lakshadweep-682 558.

Abdulla'A.P.
S/o Khalid
Alimapura, Kiltan Island

Umon ]emtmy of Lakshadweep-682 558.

Saye‘d: Muhammed Koya C.H.
S/o Muthukoya
Chamayath House, Kiltan Island

Union Territory of Lakshadweep- -682 558.

Rafeek Khan H.M.

Versus

(Mr.S.Radhakrlshnan (R1,2 & 5)

Respondents

Applicants



<

3

Kaval'a"thl 'Iéland 682 555

Ihe Chalrperson
Vlllage (Dweep) Panchayath
Klltan Island Union Territory of Lakshadweep-682 558

The Executive Officer

Village (Dweep) Panchayath

Kiltan Island

Umon T en 1t01y of Lakshadweep-682 558 Respondents

(By /-\d-voc’at‘e' (M1 S.Radhakrishnan (R1,2 & 4).

3.

(.

OA 87/2013

Abdul Salam P.P., age 43
Q/o andmuhammcd
Puthlyapura Kiltan Island
Lakshadweep

Applicants

" Versus

-The Administrator

Umon Territory of Lakshadweep
I(?'&i\/l'ara't-hi -682 555

The,j)_lrectox Depaltment of Science & Technology
Wi ’:,p'Admlmstratlon
Aland 682 555

al Officer

‘nvironment Warden

DE artment ¢ ofl"nwronment and Forest,
'K _an:Island Lakshadweep -682 558

n

1 he Chanpexson Village (Dweep) Panchayath
Klltan Island Lakshadweep- 682 558 Respondents

! .



PRE) o it PR e
A
AT

’(MI S.Radhakrishnan (R1,2 & 3)

(By Advocate
Pl (Mr R.Ramdas — R4)

£

OA 113/2()13

I

I \/Iuthukoya T. P
" Sho Kidave Haji
. Thnuvathapuxa Kiltan, Lakshadweep.

2. Sall,h P o
S/o Iblahlm Hay
Pandala Klltan Lakshadweep.

3. Yacoob P. K
S/0.Subair, A.
Punnakkad Kiltan, Lakshadweep.

4. : /\11 Mohammed »
S/o /\ttaka Allyal Kiltan, Lakshadweep

5. Kunhlkoya AP.
5/0 Sayed Muhammed P.K.
/\1akkalapura Kiltan, Lakshadweep

n, Lakshadweep

(By Aéw'nga'tfé':gi\:/ls.ba'isy I Daniel)

Versus

Applicants



‘ l° lhe Administrator
Union.Territory of Lakshadweep
Kavarathi-682 555.

The Chairpe’n son
Vlllage (Dweep) Panchayath
Kman 682 558

o

3. _J}h'cEmp‘li_ov'ymem Officer
Kavarathi, Lakshadweep-682 555

4. Director of Panchayath
Department of Panchayath
Kavarathi - 682 555

5. The Executive Officer
Village«(Dweep) Panchayat, Kiltan — 682 558

6. llonmullulal Assmam _
Respondents

5/0 Yous.uff
Kanmcheua Kiltan Island
Lﬂ ofI akshdadwcep 682 558

2. Kunhl M

3. Nag
°S/o Mohamm -
Komalam Klltan Island -
UT' : 'I"Lakshdadwcep -682 558
Saleem P P o

b

S/o Hamsa
Puthenpura Kiltan Island
UT ofLakshdadwcep 682 558

[P SN O — — .



|
|

* s’ sim“
6
0. Kun'hx K P..
Itan Island
weep-682 558
7. /\bduT Kasun;P-.V
S76. Muneer -
Penlamveh Kiltan Island
uT. Qf,l akshdadweep-682 558. Applicants
(By Advocate: Mr.Shabu Sreedharan)
Versus
. Umon Iemlony of Lakshadweep represented by

the Admxmstxatox Kavarathi Island-682 555

2. Thc Diiéc’tol OfPanchayath
Umon Femtoxy of Lakshadweep
Kavalathl Island-682 555

3. :The Chjéi;jp-ex;SOIw

Village (Dweep) Panchayath

Kiltan Island, Union Tertitory of Lakshadweep-682 558
4. The Executive Officer

\/’|]lagg (chcp) Panchayath

Klllan lsland Umon Territory ofLakshadweep 682 558
5.

-~

Umon lellltdxy bf Lakshadweep 682 558. Respondents |

(By Advocatc (Mr S.Radhakrishnan (Rl 2,4 &5)

6. OA 137/2013

L3N

I Jalaludhcen K K.
S/o Shaik- Poovalap
]?oovalap Housle, Klllan Island,

o



.3

0.

| An’jé‘erél:i‘f AP,

S/0 Syed Mohammed
Arakalapura House, Kiltan Island,
UTof L akshadweep -682 558.

[smail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
uT ofLakshadweep—682 558.

'Syed Mohammed Koya K.P.

S/o Mohammed
Kanjlpula House Kiltan Island,
LJT. Of Lakshadweep—682 558.

Kas1ml<oya C.H.
S/0 Muthukoya

_Ammipura House, Kiltan Island,

uT QfLakshadWeep-éSZ 558. Applicants

(By Advoccue Mx Shabu Sreedharan)

Vlllage

Versus

qry of Lakshadweep represented by

i's.tr"atfor Kavarathi Island-682 555

The Dlrector of Panchayath
Umon 'I emtoly of Lakshadweep
Kavaxathl Island 682 555

I he Chairperson

D eep) Panchayath

i‘héﬁAsmstar‘l‘t Engmeer
Electrical Sub Division
Klltan Island

Umon T err 1tory of Lakshadweep-682 558. Respondents




7. OA 181/2013

I Sadakathulla A age 38 .
- S/oKunhi Ahammed
AJnad House Klltdn Island
I akshadweep

2. Nalalulla P. T age 26
Slo Kunhl :
Palhthlthlyoda House Kiltan Island
Lakshadweep N _ Applicants

(By Advocate: Ms.D'a;isy [. Daniel)

Versus

L 7lﬂté'Ad1111nlstla101
Umon Territory of Lakqhadwecp
Kdvanalhx 682 555. '

) » _;ofPanchayath
\anIathl 682 558 Respondents

(By Adyocate: M;_-.‘,S,Radhaki-ishnan (R1& 3)

8. o.AfNo.'zii'/zo.ls

PI Havvabl W/o Abdul Salam -
L abourcx“ Agno}ultuxal Departmenl

3,

Applicant

. The "Dile'.ctoi‘{of Agriculture A
Union Terr 1101y of Lakshadweep
Kavalam Island - 682 555.



[\

.

Tl{é Administrator
Umon Territory of Lakshadweep
I(avaram Island 682 559.

(By Ad'v"Qqate I\/Irf." S;;.:-Radhakrishnan)

Sabir Al f Ko
Kur 1yath1y0da House
Kiltan Island g

' C.P. Firoz

Chemmanam Palli House

JKalpeni Island.

K.P. Cheniyakbya
Karuppathapura House, -
K_alp_eni I]S‘lan'd.

1(/1 c Jaffél "
Pakklpuxa House
Kalpem Island

IIabsa A
Allkome House
letan Island

A P Naseema
AynapuralHouse

ol”L l<shadweep, Kavarathi — 682 555.
'Fhe Director (Serv1ces)
/\dmmlstratlon of the Union Territory

akshadweep (Secretariat),
Kaval att1-~ 682 555.

of the Union Territory

Respondents

Applicants

Respondents



e

(By Advocate Mr S. Radhakrlshnan)

10.

2.

() A No 268/2013

Umon Temtory, Ldkshadweep

B M. Mansoor

S/o. Late A.C: Mohammed Jalaluddin

Bharkath Manzil

Agali Island, Union Territory

Lakshadweep. | Applicants

(By Advocate: Mr. Grashious Kuriakose)

[\

b

11,

Versus

7 he Admlmstrator
Umon Femtmy of Lakshadweep,
Kavarathl 682 555,

"I he Duectox of Panchayath
I)Lpartmcnt of Panchayath
Kavaraul - 682 555

Dlrectm ( lab

ur'& Employment)
Kavarathx '

' 5 55,

Spec1a Ofﬁcer
Vll age (Dweep Panchayat Agatti) — 682 558. Respondents

(By /\dvocate Mr. S Radhakrlshnan)

OA 26)/2013

Applicant



.

Versus

2. TheChalrpelson o
Village (Dweep) Panchayath
Kiltan-682 558 -

The Employment Officer
Kavarathi, [Lakshadweep-682 555.

(U8

4. " Director of‘fsa‘ncihayath
Department of Panchayath
Kavarathi-682 555

5. The Executive Officer

Village (Dweep) Panchayath
Kiltan-682 558

6. ;%lb;'ti’cii~ltu1'al- Assistant
Village (Dweep) Panchayat, ' |
Kiltan-682 558. : Respondents

(By AdVocate: ~ (Mr.S Radhakrishnan (R1,3 & 6)

Applicant

Laksh;ié}j}ii:\/__e_,ep.f‘ L

(By Advocateé Merashlous Kuriakose, Sr.)

o



R katra L

12

' eep) Panchayath,

Respondents
dhakrishnan — R1-3)
13.
PR e
Slo Sayld vV K
Vallomkad1yodu
Kiltan Island; Lakshadweep
2. -S.ayed Badu_sha Muhideen S.V.
Shahar Ban Vilas House :
Chetlat L | Applicants

(By Advocate M1 GlaSthUS Kuriakose, Sr. & Ms.Daisy 1 Daniel)

Versus

dmmlstl atm
°U ofLakshadweep, Kavarathi-682 555.

2. DlI’CClOI
Sc1ence & Technology '
Chct at 682 556

3. Duectm of anchayath

BN

S.. Addl Sub Dwfsnona] Officer
Chetlat 682 556

6. Jumol Sc1emlﬁc Officer
Chetlat 682 556.

7. Accounts.OfﬁC;éér ‘ : ‘
' alathl 682 555. Respondents




s AK Sajeed i

»Kalpcm Island

- 3. A‘.I‘,;Ahadabl :

Athanam Thottam House
Kalpeni -l'sland;

4. P.P. Sulalkha
Puthlya I’andax am House
Kalpem Island

5. C. P Noouehan

'Chemmanam Palll House
Kalpenl Island

6 A. K Beebl :
o Alakl(alar House
I(alpenl lsland

7. l\/l P Mohammed
l\/lulllpUId House

tion of the Union Territory

6f Lakshadweep, Kavarathi — 682 555.

2. The DII‘GC'[OI (Services)
Admmlstxatlon of the Un1on Ierrltory
of Lal |

: y its Director.

(By Advocate M. é Radhakrishnan)

Applicants

Respondents



15.  OA 300/2013

I B.Koya, age 42,
S/0 Bammad, Bllutheth House
Andrott Island.

2. B.Ahammed, age 43
“S/o Mohammed, Bakakada Houqe
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/0 Nalla Koya, Karakunnel House,
- Andrott Island.

4. P.P.FHassan, age 41,
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
S/o Khader, Matharapura House
AﬂdIOH Isldnd

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.
7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House
Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

10.  B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Allyathara House,
Andrott Island.



14.

15.

16.

18.

20.

22

23.

24

15

A.Mohammed Mustafa, age 32,
=S/0 Kidave, Aliyathara House,
Andrott Island. '

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed C Kunnashada House
Andrott Island.

K.Subaida, age 39 years
DD/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,

S/o Ukkas, Aliyathara,

Andrott Island.

T.B:Mohammed Hussain, age 37,

S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.I—Iakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/0 Yousaf, Komalam Kattu,
Andrott Island. -

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

~ Mohammed Murshid, age 36,

. S/0 Koyamma K.P., Moosathada,
Andrott Island.

K.C.;Mohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.

b



25. +M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

26. P.P. Ha%san age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

27.  P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island. ‘

28.  L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
‘Andrott Island.

29.  H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House
. Andrott Island.

30.  M.P.Mohammed Rafeek, age 31,
S/o0 Koyamma, Kunnamkalam House,
Andrott Island. '

| 31.  K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

32. K. Mdhammed Basheer, age 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
- S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

(OS]
(OS]

34, A Rasheed Khan, age 39
r§/o ayeed lsmad Allyatharallouse

35. KAbdul Salam, age 33,
S/e Muthukoya, Kannathimmada House,
_ Andrott Island. '

36. K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



47.

38.

39.

40.

42.

44,

45.

46.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A C Karakunnel House,

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott [sland.

*p.P.Mohammed Farook, age 37,

S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.‘C‘.I;Iammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Douldthabl age 33,
D/o Kidave, Lavanakkal House
Andrott Island.

Guhaiﬁ Madeena Beegum, age 37,
D/o;l\{!phammed B, Aliyathara House,
~Andrott Island.

okunhi Koya, age 36,
= coob, Kolikkatt House
Andx ott Island

§ Delvesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



[§]

&

wh

9.

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of LLakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
« Executive Officer.

Faisal Ameen
S7o Pookoya N
Achammada House, Androth.

Moh_a,linmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamlkkada House, Androth.

Mohammed Asker-
S/o SeeLhi
Aliyathara House, Androth.

A N()ulsha khan M.K.
;Sued Koya
thkakkada House, Androth

'meed Kasim P.P.
) Kidave, Palathupra House, Androth

0. Abdul Akbar

I

S}'Q"Sfi‘bair -
Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o 1brahim
Aliyathara House, Androth

im Koya
nathi House, Androth




14,
15,
16.
18,

19.

19

Mohafnmed Hassan

Slo Kunh1 Koya

Ayenamada House, Androth

Mohammed Abdusalam T

S/o Abusala
_ Thechen House, Androth

Mu-h‘ammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/oKoya
Shaikkinte Veedu House, Androth

P.p. Koyamma
S/o P.K.Kidave
Pa athupuxa House, Androth

Muhammed Khaleel
S/o Abdulla

* Aliyathara House, Androth

Muhammed Basheer C.P.
9/0 Abdul Khader ‘
Chex ikkal Puthiyapura House,
An:dluqvph

-

i

Mr.S Radhakrishnan — R1-4)

- (Ms.Rekha Vasudevan (R5-19)

Respondents.



1.

e 2;,0

0A30nﬂn55

Attakoya T V age 44
S/o Koya T hankgdl T,
T hallat-h _Vahydkkattu
Island .

Say ed Koya age 43 e
Slo Koya Kidave, Allyathara House,
Androth Island.

Mohammied, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o Ahammed, Kandalath House,
/\ndxoth Island '

MUJGCb Rehman age 35
S/o Koya Kalachetta House,

Andloth lsland

/\bdul Nasa1 age 38
b/o Nalla Koya Kunnashada House,
Androth Island

Mohammed Basheer age 37
S/o choob Allyathala House,
/\ndloth [s‘land .

Paokoya, dge 4
S/o: Koyamma Mayampokada House,
/\ndtolh Is and

‘ Nou al agje 43

Slo. lxoyamma Koya Thacheri House
/\ndloth Island

AS\V dge 37 b -

S/jo eethl Y héchen Moosathada House




21

12, Hass

13,

16.

17.

19.
‘20.
| 21.
22.
_23,.'

24,

Jalal age 37 _ '
S/o Kunmseedhl Palathupura House,
_Androth Island ‘ -

- Farook; age 49
: §/o Koyamma Pochalam House

dIOth Is and

dl QHassan age 5 1

¢ Abdu] Khader Karéchetta House,

§/o Sayeed Mohammed Thacherl Moosathada House

' Andlolh Island

1.:<a1<em Pura House,

Kuﬁnashada House

Mohammcd.ngyaudden age33

S/o Sayeed Mohammed Neelathupura House

2



26.
27,
.28_.
29
30.
31,
32,
33,
34,

35.

Andxoth Island] | |
Mohamme_d Saleem age 42
S/O deecd Shammed:s

Andloth Island

Gafoot age 41 ,
S/o. Ihangu Koya Pentamveh House,
Andloth Island

Slddceque l age 43
S/o Kidave, I\/Iodlyothada House,

| Andloth Island

éhanavas age 33 :
S/o Kunhi Koya Pochalam House,
Androth Island

Illyas :.age 36
S/o Hamza Koya Allyathara I-Iouse
/lndxoth Island

Mohammed Basheer age 39
?/o Sayccd ' ammed Aliyathara House,

S/@ Kadel atha1 apura House,
Andlvot i Is '




45,

- 47.

23

.Mohammcd Saleem age 33

36.
S/o- Koyamma Kanmpura House,
Andloth Islcmd
37. Shamsuddeen age 33
- Slo Abdul Kadel Bellchetta House,
Andlolhlsland o '
38. Kunhlseethl age 47 -
S/0 Aboo Sala, Lavanakkal House,
Andnoth Island s
39. Yacoob age 45 :
S/o ’Samddeen Kunnashadaﬂouse '
,/\ndlot sland |
40. - Abdul‘Jabbar, 'ag,e38 -
- S/o %ayccd Mohammed, Kannichetta House,
-/\ndl()th %land
41. Jamal age 41 _
: ‘S/o Sayecd Bukan Bidumkattu Bllutheth House,
42,
43, gajma Beegum age 29 |
' D/o:Nall akoya Lavanakkal House,
Andloth Island ‘
44 Shahanag B_ccggm age 28
46.



48.
49.
50.

S

53,
54,
55.
56.
57.
58.

59,

By T

Ilassan age 39
S/o Sayccd Bukan Matharapura House,
/\ndxoth Island

Mohammcd Qalcem age 38
S/o Yousaf lhal ath IIouse
/\ndloth lslcmd e i

\/Iohdmmcd Musthafa agc 36
Slo | Pookoya ‘Neganmada House,
Androth Island '

Koya, age 36

S/o Attakoya, Mathil House,
Androth 'Island. '

Kamnl age 41
S/o Muthu Koya, Palathupma House,
/\ndloth lsland

/\311" dgc 30
/o Seethi Koya TLavanakkal House,
/\nd]oth Island

%akal lya agc 32

. S/o \/Iuthukoya Bilutheth House,

/\ndloth lsland

sdlnx‘agc'>7

~ Slo Kunikoya, ‘Aynamada House,

/\ﬂdl()[h Is]and

RahmathllJ'_lla dg,c 39
' eeq F-.Bllutheth House,
/\ndloth Island,'

I\/l;ohcunmcd Aslam Naser, age 40
S/o %ayccd Mohammcd Palllyet House,
/\ndloth Island

@ayccd'Mohdm'med age 42
S/o Kasimi, /\chadapurakauu House
/\ndl() hl sldnd

/\nval HL_lssam agc 29

S/o 5_P0‘0'l<oy.a Kunnashada House
And




60.
6l...
62.

- 63.
64.
v S/o Vattaya Koya Cheriyadam House
65.
66.
| 67. |
68.
6 i
- 70. 'l

71.

: Habecbu Rdhman age 28

S/o /\boo Salah Pexumpalll House
Andloth Island

Muleeb Rehman, age 37

'S/o.Sayeed Buharl Kalakdnnel House

Androth Is]and

Noulcl K, agc 33

'amma’; Ka1 akkada House

, 'A dlolb Island

Shamsu Shumoos age 34 -
S/o Chenyakoya M. Pentamwlapma House
/\ndloth Island '

S/o Kuhhlsethl Pelumpalll House

' /\ndloth Island :




7.
73.
74
75.
76.
77.
78.
79.
80.
81.

82.

| Andj oth Isl‘ajl{d

Rah at, age‘42;.". P
Slo Pookutty M.; Mathll House
Andloth Island o

Qhamsudeen,.a’ge 3‘2 R
S/o- Muthu: Koya K. Nellan House

Andxoth Is]and

Mohammed N’aseel ége 28
S/o \/Iuhammed Pentamvellpula House
/\ndloth Isl'md

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House

' Ahdroth Is]én'd.

E athahuddeen age 38

: S/o <1davc U K., Makket House

' Mohammcd Mustafa age 33

S/o /\hammadlya Jabalpura House
Andlolh I%land

M'o} ammed‘?Kas;m, age 47
., Makket House

ooéajih, age 40
1a‘m51;n’ed, Bilutheth House



84,
6.
36.
87,
88.
89,
90.
91,
9.
94.

- &/0 <oyamn‘\akoya T ha{tampokkada House"

95.

“Fa mhulla ag,e 34

' /\ncholh Is]and '

27

/l'\t‘tél\oéya '106 49
S/o Yacoob Al'lyathala House

S7o Sayeed Mohammed Palllyett House
/\ndxoth Island

Bashcel , age 55
Thachcn Moosathala
Andloth Islar}d

Mohamimed. fafook age 33
S/o Nallakoya, C.L., Tharampalli Makket House
Andmth Island

S o
Sqlccm agc 31

-b/o Seethl Kanakunnel House

/\ndlolh sland

_ Mohammed Kasum age 33

i PR

§/o Say’_‘ gi}%Mohammed P.C., Pathada House
ndr

S/o Sayeed?lﬁl.nall Kandalath House

| /\ndtolh I%land

Sabn Khan age 33




96.

97.

98. . Mohammcd Mus hafa age 42
E dayakkal House -
Androth Island.

99. Navas, aOL 25
S/o0 Hussain, Thahira Manzﬂ
/\ndloth Island

100. Shanavas age33

9/.0 S 1a1_afudecn Mathil-House

101. Hassan age 33
‘ %/o Secthl M, Lavanakal House
/\ndloth Island

102. Mohammcd Bashee1 , age 42
S/o Youmf \Jellal House
Andxoth Island

/amul Ab]d age 26
S/o K1dave K , Palliat House
/\ndloth land

104,

105. MuthuKo’yé age 39
S/o Kunhi, Scclhl Makkette
/\ndxoth Is]and '

106. Mohammcd,}Mukhbeel age 30

S/o Koya Kld‘d\/C M P., Pandathupura House
/\ndxoth Iq]and



e

108.  §

109.

111,

113,

/\ndroth Island

Uba_ Mulla age 29 IR
Slo Sathar Kanmpura House

Jalal, age 49 , ,
S/o Yousaf'P.; Moodampura House
/\ndloth Island :

Kldd\/u age 55
S/o Indeen' M. Blrlyammada House
Androth Is!and

Kldavu dge 59

~ S/o Irjab, Mekkat House

/\ndloth lsland

Mohammed Salahudheen age 26
S/o Koya T.P. Kandeth House
/\nd oth Island |

g/o Jama[ 'Mayompokkada House
/\ndxoth I%]and :

Abdul Gafoor, agé 28

- S/o Nallakoya T., Bappathiyoda House
| /\ndloth Island.

Mohammed Yathlya Khan age 23
S/o BashE:e K, Mathll House

Kunmkoya age:
S/o Ahmed, Ponmkam House -
/\ndloth Island



121,

122.

123.

124.

125.

126.

129.

/amul /\bld age 4]
S/o A%samdl ‘N. P Kandalath House,
/\ndloth Island

Mohammed age 50 ‘
Slo’ Abdui Khadet Kaval Chetta House,
/\ndloth I%land S

S/o §1dd1que ?Kunhashada House, -
/\ndloth Island ‘ '

Mohammed Aboo Salih, age 37
S/o Musthafa ‘Ammelam House,

_ /\ndloth lsland

Ko%km age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndxolh lslcmd

Mohammed Rafeek C.P., age 38
S/O S‘ay:ced Cher ikkal Puthlyapulam

\/Iukbcc] age 28
S/o Majeed L Pexumpalll House
/\ndloth Iqland :

dshced'Khan agc 33
5/0 Kldave /\ Blyyadachetta House,



.132."
- 13s;
'_._”134;

136.. .
4 S/oAboo Saleh Kava]chetta House

138
- 139.
140
'- -1'41'.'

142;

- 143,

'/\,n' otvh Island

‘Makket House,

S/o:--K1dave Poovadakkattu House
Andloth Island ) '

Mohammed Saleem age 31

Slho Hassan Kunm Keylyoda House

/\ndloth Island

Koyamma agbe 47

Abdul A7eez Khan age 4] |
S/o Mohammed Blrayammada House,
/\ndloth Island



1423.
5.
146.
147.
148.
149,
150.
151,
152.
153.

154.

Ar dloth Island

Mohammed Iqba age 38
S/o I\allakoya Perumpally House,
Androth Island .

Pookunm age 56
5/0 YousafHajx Bappathlyoda House,

' Andloth Islandif; L

Moh nmed Bashveel age 38
S/o ledave A3 fMayampokkada House,

| /\ndloth lslandif';". ,

ChCliyakoya dge'36.
S/o Kunnikoya . P. , Thacheri House,
/\ndloth lsland
e
Nasecmudhcen K 9 P.,age 28
5/0 Abdul Khadel F Karachetta Sa10mmapura House,

IBNE u1ahman age 31 . .
b/o K uhmkoya M P., Chekummada House,

/\ndlolh ]§1a11d

Kunhnb: agc 46
Slo Kadcn P@ umpalll House
/\ndloth Island L




156.

157.

159.

33

h_éh‘ali House,

@/o Buhax‘l ”K: Chettapokade House,
An_dnoth Island

Bashcel age 40 -
Slo’ Sayeed K., Kunnnashada House,
Andmth Island o

Mohammed Ku1alsh'1,:' age 25

Slo: Sayeed Mohammed Karakunnel House,

| | /\nlelh ]sland

160.

161.

: 163.
164.
165.
166.

167.

Sna; age 47 H}
S/oKidave K., Kunnumpura House
/\nuoth lsland

Mohammcd Raﬂ age 31 v
Slo }lam/a Koya K. Palhummapura House
Andloth Island :

Abdiif Jabbar, "a5e35 |
S/o Kunn e‘ethx Makkett House
/\ndloth lsland

Qajccd Mohammed age 54
9/0 Kldavu :Poovadakkattu House,

Thacheri House,

ia:-P..,:.-;T'hacheri House,

Yakoob agL 40
S/o KlddVU K, Ammelam House

/\ndloth Islan_.ﬁ o



168.

169.

171.

172.

174.

176.

I

vndlolh Island

Mohammed Kasnn age 46
S/o Yousaf, Bappathlyoda House,

/\ndloth Island

adccja 'ag,e’SI _
' )/o Kidave K, Thacheri House,
/\ndloth Island
ML;'I.l'a‘b 3 ‘fagé 54 ,
/0 Kidave B “-Palathuﬁm'a House,

LQOT Al ayeedPP age 25
:-tehul'lah Puxathlkkatt Puthlyapulam

/\11 /\l<ba1 age 25

S/_O_Lhcrlyakoya Kannathimada,

Versus

T he cf1111nxst1 atm
/\dmmx%tratxon ofthe uT ofLakshadwccp
Kd\/dl athx"_6‘82 '555

'Agncultule
'chp, Kavan athi 682 555

P

Applicants



(By Adi\/OCafe;‘iM‘i’-’Sﬁ

17,

dhg’ik-‘r'i':s'_hnan)

OA 302/20’13“ s

Jaffer, age 35
S/o Babujan, Pannethechelta lIouse
Amml lsland

‘ S/o Auako& | Mallka House

/\mlm Is]ahd&

' \lallakoy _':"f'ahe 40
- S/o0 Abdulla’ Koya Puthoya Kanmyam House

/\mml Island; -

AP G D
/;-_\:\mlm ]sland

J’lbbdl ‘P" C, ége 36 .
S/o Cheri 1ya Koya, Purakkachetta House
/\mlm Island '

Respondents

Applicants



R %o uﬁw ’

- 36
 Versus

éf Lakshadweep

_Admlmsu ati 1'ofthe UT of Lakshadweep
Kavalathl 682 555 .

' Dlstnct Panchayat
Amini represented by its
ExecutiveOfﬁcer.

(V8]

4. Village (Dweep) Panchayat
“Amini Island répresented by its
_l \CCUUVC Oﬂncex - Respondents

(By. Advocatc I\/h S Radhaknshnan/M/s Sheriff Assomates)

18. ()/\ 3 32013

I Ab()obakelll’: ‘age 4]
g/o KUnhlkunhl ‘Pallam House
Kd\/dl’llhl Island

2, \/Iuslhafa B. K,,'age 45
S/o Say ’ kakada -Iouse

(98]

Kavcua'th ‘ |sl and.

5. Yacoob K P ' age 41
S/o. Kidave U P, Kuttlpapepula House
I\ava;ath] Island




15.

MU_]CCb Rehman B age 30
S/o lhangakoya Bneka] House
KdVdIdthl Island e

_ Sajnha P. agc 32
‘.D/o Ali /\ladam Poovmoda House

Kanldlhl Island

Bdshelex P I . age 44

' @/0 /\hmed (ammmada Kadapurathaba House
. I\anldlhl Island

Salccm A. P agac 34

~Slo. Mohammed C.P. Athampapepura House

Kavalalhn Ishnd :

] ussam P A, age 29



Vi

19.

20.

21.

- 22.

03,

24.

25.

26.

27.

28.

29.

, o _hf‘&ﬁ‘»'?‘&"ﬂa“ﬁ"’&ﬁ? -

38

@/0 Hamza" ,
(avalathl Islandg., '

Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura
Agatti lsland

Illdayathulla S. M age 36
Slo. Ham7a1h B. K Subalda Manzil

_I\avalalhl Island

/\nsal PP, agc'al
S/o Chel 1ya KOya K. P , Pakichipura
Kavalathx Island :

Suhman K P age 38
S/o Kndave U P., Kuttipappepura
Kavalatln Ishnd

Yacoob C P ag)e 40

g/o Ham7ath £\ e '
I\avcuathl Island

/\uakoya B age 41
' %}Ml Birekal House

lliveedu House

\/lohamme; qi KK, age 31
S/o Kﬂsml Kunnamkalam House




34,
35,
36.
37.
38.
39.;‘

40.

42.

: -5/0 Chenya Koya P am, Pullpmnakad House

Kavanathn Island

POOkoya P P dge 4
S/o Babujan M Putb’_: ya ;Ura House
Klltan l%land oy

F lu%samall K. P ;-age. 33
S/o Muhammcd C, Kuttxthayapura House
Kavaxathl Island ’

Sillai'mah M "‘agc 37
S/() I lam/ath M., Maidanoda House
Kd\/cllalhl Island '

Ka;a Ilussam C age 37
9/0 /\hammed Khan T.P., Chungam House
T _g_s_l’gnd.;_ L :

'hman T age 38
S/¢ 11111<ad iouse e
} _,,_.1athl lsland

Mohammcd %aﬂ K P., age 32
S/o Sayed Poo, Al Kakach1yapu1a House
Kanldlhl Island

Mohammcd Raﬂ B ; age 33
akig aYc T P Beeramhoda House




43.

44,

45.
r Amaha‘thakepura House

Kanldlhl Island

46. Sheuafudheen agc 24
Slo,Ali A, Poovmoda House :
Kcl\/dldlhl Island . Applicants

(By Advocate Ml K B Gangcsh)

Versus

|
Depcu mem ongncultule

2.
U F of Lakshadwcep
3.
4.
5. \/ 1llage (ch up) Panchayat

l\av u_athl Island 1epxcsemed by its’

Respondents

eectta House



10,

11

Ammllsland_

P.I. Snaj agc 31
S/o Abusaia, Putlealllam House

- Amini Island.

K.K.Razak, age'm ' |
S/o.Khader koya Kunnlyalamkakkada House
Amlm lsland' Qi

PAs‘hraf dge3l
S/ Ahamed Pallam House
Aml,m"lsland '

K (, Moosa age 44

S/o /\ttdkoya Keelachery House
/\mlm Islfmd -

B (asmlkoya age 42 _

Slo.C hc'riyakoya Balapp House
Amm ¢

Ra heem M; age 33 _
S/o Abdullakoya Madam House
Ammn Island -

Pookunhl .
S/o T.C. Yousaf Noormahal House '
/\mmn ls!and '

K B‘..Ganggsh)

Applicants



2. h
3. t'Dnc:ct(n ofl*ducahon : |
_Dncumatc of Fducation: .
Administration‘of the UT of Lakshadweep
, K'l\/dldlhl 6‘%7 553 ;
4, Village (chcp) Panchayat
Amini lslcmd mpxesented by its _
Executive Officer: Respondents

(B y':A dv ocate Ml S Radh éki‘ i._sh_n an)

20. O.A Nk): 3?25/2'013

1. \/ohammcd Abdul Razak
5/0 UK. qula Koya
/\ualddal ouse .
/\ndlou lslcmd o

2. K Moosa '

S/o bduliKhad
Bmy ammada Lo ,
/\ndlolt Is lan_ : Applicants
(By /—\d\}:o_’"céte M. K B G
. Versus
I 1 hc /\dmmlsuatol
2
3. Dcpcmmcm of anlomment of Forests

WUnion lunlony' " Lakshadweep,
l\avcualhl 6‘%7 555 Respondents



N

N

43

T Rédh’ékri-slman)

Savad l K agjc 40
f_ ¢ mmcd A

‘inikkadu |
Kg_y;u '

¢ 14d1h l\ P Palhpuxa
Kanld[hl Isldnd '

,/\bodbackex P K , age 34
Slo I athahulla, Puleenakeel
l\avcna_lhl sland

| Jehang,cc:l A. P , age 37
S/oH lameed, Allapula
Kavamthl lsldnd

- Versus

'l he /\dmmlsu lel

Applicants

Admtmstra_Uon ofthe UT of Lakshadweep

l\avatatl1172667 555

lcpxescnlcd by 1ls Duectox N

' \/I”ang (chcp) Panchayat .
Kavcucuhl lslcmd represented by its
l \ccuuvc O f]CCl :

O

(By Ad{\{og:' ¢ I\*‘/h-‘.QSiV'R%ac,hakrishnan) -

Resp‘ondents :



22.

SR AR R . '""::’:'.:‘:‘fﬂ“\fﬁ'ﬁ"f)"f",’_"‘;-‘,'ﬁé‘\ RV

Wk

é)A’asmol 3 T

l atook agc_él()i

I\d\/ﬂalhl ls :

(By'A(‘ivbcal:c:' M‘i’.l_(.B-.;Gahgesh)

Versus

The /\dmnmsuatox
/\dxmmsucmon of the U T ofL akshadweep
l\avamth] 6%7 355 '

/\dlmms 1

i of the UT of‘Lakshadweep
Kavqmlhl‘_ '

555,

,-L):Q.p‘eirgmqm,l of .;l;“;nvironment & Forests
Union Territory of l.akshadweep
Kavaralhi-"()SZﬁ 555

Village (D\vccp) Panchayat
Kayarathi Island lepxesented by its

A IAA,,A\cunl\_/c‘_,(,)hff icer.

o

' I&avalathl

5/0 Mohdmood ”djl'l

, Chendipura,

§a'i ifu’l ; lalﬁc':c'd'.I!"‘P ,age 39 !
S/o-Altai K P Pokala Chepura House,
l\d\’dlcllhl s

,age 35

if\Zl‘oh'afnljﬁf
N Karutholapua House,

age éifl-

S/ Pallam’House,

Applicants

Respondents



[N

(%)

45

adam House,

Gangesh)

Versus

S
i

The /\dmlmsuatm .
Administration of the UT of Lakshadweep
Kavarathi-682 555

Director of Panchayats
Depanlment of Panchayats

Bt of l*ducahon _

)nectofate of Lducatlon

Administr ation of the Union Territory
d‘f lqal<$ljaa\A/ee,]j,' Kavarathi-682 555

Vlllage (chep) Panchavat
Kavarathi Islarid 1eplesemed by its
Lxec utlve O 11ce1 '

Admmlsu atlon ofthe U T of Lakshadweep,

Applicants

Respondents

Applicants



':Adlﬁthxstxatlén ofthe UT of Lakshadweep,
Kaval athi-682 555 E

3. The Chlefrxccutlve Ofﬁcer
District Panchayat Unit
Kiltan, Union Femtoxy , :
of Lakshadweep-682 557 Respondents

(By Advocate: M'r;sf .“R'iédhakri’:sh‘nan)

25. OA331/2013

L
UI 0 _Lékéhadweep
kamgj as.casual labourer in the Department of
S %mence & T cchnology, Agatti, Lakshadweep.
2. llyde1 P. ‘ '
S/o Sayccd Buhan Hap U
3.




L7

Applicants
i'ékose, Sr. & Ms.Daisy 1.Daniel)

€rsus

épﬁ;-_‘K_'_,, arathi-682 555.
2. VChanpmson
Village <Dw00p) PdnChayat Agdtu 2682 557.
3. Chanpc:son

anlage (D\Neép) Panchayath Chetlat Island 682 554.

4. ’I he Jumon SClenllﬂc Ofﬂcel
| nt ¢ Slcvlence & Technology
Chetlat 687 .54"‘

5. The JUﬂlOl Scxentlﬁc Ofﬁcel
Depanmem of -,Sc1ence &T echnology
/\gam 682 557

6. I)xrcctox ofPanchayath
Depaltment of Panchayath v
Kayarathi-682 555.- o . Respondents .

(By Advocalc ]\571_1;.?8':.:Radhékrishnan for R1:4,5 & 6)

-~ " Applicants

Versus



LT s

.'al"(éisffhadweep\ -

Uriion Territg
‘ Kavaratti':”f“'

3. Sub [)1\/1slonal ()filcel o
Kiltan Island Umon "[ex itory of Lakshadweep
&1llcm ’ S

4. DilCLI()l
bcwlccs " :

Ul ofl akshadwecp, Kavalattl

\

(By Advoéétc’fMr;S}'I%a'clhalq‘i-shnan)

27. QA 3442013

I l\asslm A ‘
Sla. Altakova p. P
[Ul)’dlhdlﬁ_,“()leC Andrott

2. alaluddm N

. Q/o Kunhlkoya SVP
_'l dayakkal H'ome Andlotl

4. Mohammcd Raieek CK
S/o.Koya X.C
Chcx 1va K’l]\kanal House, Andrott

S, Mohdmmcd Kamaluddm MK
(S/ Shllhabuddm Pookoya Thangal
Mayankakkada Ilouse Andrott

0.

7. \'oo;ul Hassan A

S/() \'alla_yal\oya U K

Respondents



‘Adminlsuduo 1

43

/\dmlmsu on: ofthe‘Umon Territory
ofLakshadweep, Kavarattl - 682555

‘Dncctm of Panchayats :

Dcpaxtmcnt of]’anchayats _
of the Union Territory

oI"I akshadweep, Kavaratti — 682 555

.Dcpaltmem oleecmclty

Union Territory: of Lakshadweep
Kavarathi— 689 553 -

Vll ldg?e‘ (Dweep)k Panchayat

Applicants

Respondents



17.

, ;I:-.)‘:g,:ﬁ;ut:&(f“;Lx}f':\l'_h‘if,-;,‘.,“!ﬂ.,g{ﬁ'l.v; PR

| BEO

S/o Kasimi lx()y}d C P
Poovmou_d llouse Aeathl

Ummel A

Kunnathalam Housc Agathl

Nazer K _
S/o.Kidave = -
l\unmkathlyapada I Iouse Agathi

Sho\vl(alhali' \/l
S/o.UmmerB .
\/Ialgayachoda 1 louse Agatln

o.use Agat}

S/o MmhamK
Pathada Ilouse /\galhn
Abo‘ob'a'cm N.M

S/o /\bdul Rahman F

fS/( Mohammed Koy'1
I\dkkada Housc ‘Agathi

/\/i"tx(, B
Slo. Mohammed Koya T.P
Challakkad Ilouse Agathl




24.

(N
wn

26.
7.

28.

31,

$/o.Abbobacke
: Kanmlnmlml{'oda >uthiya 1llam, Agathi

_\/l uhammﬂd Koya: 3 B

Sko.Koya |

Nafeesa M. K

'Bl)’dlhdbl\’()d’l Ilousc /\gath]

D/o.Abdulla; Koya K

!\/loothﬂml\algk(;qa l_lousg, Agathi

Koya P —
Slo, K.unhxkoya

"'"noda l Iou%e Agathi -

K asmll\ova 16 ; B

RS

./\boobacl\e\ U P

"Ko,ya k

S/p /\ll Mohammed‘

i‘m‘q‘d‘unibi ‘1\/ Y

‘ D/o /\udkova

b

51




36.

38.

39.

40.

41.

42.

43,

- Sameer

52

S/o. Mamed ;
l\/lunlhmlho : 'f',

Saycd \/lohammed l
S/o.Kalid P '
l lla llousc /\gathl

\'ascu iI‘.'P

S/o. Mmhale

lhekku Puthxya l]lam Agathl
Ub(n( U- o

,S/ov,.l l.am/,a U .

Ummmerodachetta House, Agathi

Syed Mohanimed | <._,1,,
S/() /\boO Sclla }

S, /o I athahulla o
Bxyashablyoda House, Agathl

'Hayuomma FP |

D/{o /\,bdul kadexkoya p. C



' 'D/o Sayed /\

53

{oshna i .
] ul-: Rahman

45.

Sk ’1[6 Aual\oya
Koodam llouse Agathx
- 47. Showkalhaln :
S{o,: late Autakoya
Saila"niybda ]jj[o,use, _Agathi
48. lesamudhcm V }\
~ Sho. Hamza C:K (Lale)

' Vc\dak chla 1Ham, Agathl

49.

50. \/lohammed _/\l'l C.p
S/o.Kasmi: Koya A
Chachalakapc‘da Ilou%e Agathl

SI. Saycd MQhammcd K
S/o Yousa‘l Al _-

House, Agathi
(By A Gangésh)
\fers‘us
I :d-.mlm,s:uclt'ox
' msuatron ofthe Union Territory
o) }1a(1_' d Kavaram - 682 555
2. Dcpaﬂment ) /\gucullure

=Umon Icn_;’

- 682555

'1 y of L. akshadweep, Kavarathi

Applicants



Respondents

l. Ummm F axook Shaﬁ
S/o. /\boosala
Mahkakal IIOuse Ammu

2. P. A Saycdall
Sto: Ham/dkoya
Puthnya Asharoda House Amlm

3. Rahmath Beegam o
D/o Ahamed ‘ . Malikakal House, Amini

4, Ahamedkoya
S/o Koyakndavu "Surambi House, Amini

5. lelydbl P: (, N
D/o /\nthukoya Palllyachetta House, Amini

6.
7.
Applicants
(By Advocaie: Mr.K.B Gangesh)
L '.‘5.‘;5\:/efsus
I Ihc /\dmmnshatox _

" ‘";atlon ofthe Umon Territory




Respondents

Sl 158
D/o Kunhlkun i
Palhcham HOu"_c Kavarattl [sland
2. Méhamoor M ‘
3.
4,
£ Island
5.
6.
7.
8.

P/o Abduya ‘1man
A 'éﬂp"na House -.Kavaratti Island

i




10.

N

D/o Vallya Abdurahlman

Vadakkumelachadam Kavarattl Island

Rahlyambec 1 P .

Beefalhumma B

D/o. Aboobaclge;r .
Beeramthoda ?%Kavarattl Island

Rahmath Beeoum PP
D/o Attal K.P.
Pochaxachepuxa Kavaratti Island

}I he Admlmstrator |
Admnmstratlon:ofthe Umon Territory

Dncctcn of lnd]stl'ies

(By Advocate M1 S Radhakrlshnan )

Applicants

Respondents



I

$ic:Muthukoya; .-

Surambi House "Amml

Anwar Hussam
D/o Fssa X :
Kouapura House Amml

Sajltha Beegt)m )
Dlo, Sayeed Abdulla Koya
Be Iouse Amlm Co

,I lameedathbl S
Dio. Shaikoya
Monakkalldchem House Amini

l'!'éssdihar‘
S/o Mohammed
/\Ilmmccheua House Amini

he ja;}‘-_.lo_i'us'e,AAmini.

R ¢
:-‘\n i .

BLé B'Ga’ngesh) :
Versus
lhe Admlmstrator -

Adiminjstration’of the Union Temtory
01 I akshadweep, Kavaratti — 682 555

Umon Terr 1f01y of Lakshadweep
Kavarathi tcpxesenled by
l)nector oFLducatxon - 682 555

Applicants



Respondents

S/o. Aboosala 3 :
Karachetta House Andrott

Mohammed Hussam |
%/o Mohammed

Applicants

'.Vers?;us

"1 he Admlms‘crdtor
Admimstratlon, of the Umon Territory
: ' ' '; Kavar‘attl 682 555

Respondents
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33.
I
2.
tidrott
3. Hassan .
S/o0.Attakoya’ i
'Kunjanattlchetta Andrott
4. 'Yousaf

Slo.Pookoya . :
Puthnya Fddxyakka] House Amini.

(By Ad:\'{o'caté';:' MrK Bj ’Gange.séh)

': ‘Versds

ébresented by its
1 682 553

Applicants

Respondents



3. Mansoor A11
S/o. Muthukoya
Pemamvehpura House Andrott

4, Mohammed Féisal
S/0.Siddeeque.
Makkct l Iouse" Andrott

(By Adfvgp‘ca‘re';s. MrK ,B’ Ganges:h)
Versus

I ] he Admmlstrator
/\dmlmsu auon of the Union Territory
of] akshadweep, Kavaratu - 682 555

2. L)epaltmcnl oI ‘Animal Husbandry
I l,tmyA of Lakshadweep, Kavarathi

: ,,n' ;ofthe Umon Territory
oi"lyakshadwcep
Kavar athl 682 555

4. Vlllage (Dweep) Panchayat
Andxott Island represented by its
E xecutlvc Ofﬁcer ~ 682554
(By Advocale Mx S Radhakushnan )

3S.

Applicants

Respondents



4. K: P Homzakoya
S/o.Aboobacker
Kamalmalmlyoda Puthlya Illam House, Agatti.

S. K. Showkathall -
S/o. Sydubukhan :
’Kondmoda Iouse Agattl

6. B Sharafudhcen
S/o. Ummex Ela -
Bceyakultlyoda House Agatu

7. V K Mohammed Mukthar
S/0.Abdulla, Koya

Vadalkk Kunnmamel House Agatti

8. /\bdul Rahlmdn

Applicants

efl akéha W {p, Kavalattx 682 555

“mmrh'al I'-Iusbandry

2.
y: of Lakshadweep, Kavarathi
1:'11% Duector - 682 555
3.
fthe Umon Territory
4, : pbg:lPanchayat

I-xecutnve:O cer— 682 553 : Respondents



(By Advocate Ml 'K B Gangesh)

l.
Versus

I 1 he Admlﬁlstrator -
/\dmmnstxatxon of the Union Territory

of L. akshadweep, Kavaxathl 682 555.

2. The! Dnector (Servnces)
/\dmlnlSlldUOﬂ of the Union Territory
of L akshadweep (Secrctarlat)
Kdvalam—682 555 :

3. Dcpaxtmerjt Qf‘Agnculture
wnion Ter 110t))/ ‘of Lakshadweep,
Kavafathl + 682 555.
Replcgented by iis Dneclor

-“11

(By Ad\;(:)c"le I\/h S Radhakushnan)

ey

‘l:' HR I

37. ()A 355/2013

‘«. - !

l. Muthukoyd
$lo. %hankoya

Applicant

Respondents

Applicants



2. ':Dlrectof of P

Union Territory

.dweep, Kavarathi-682 555
4. Village (Dweep) Paﬁchayat
‘Andrott. Island represented by its ‘
I*xecutlve Ofﬁcel 682 554 Respondents
(By Advocate Mx 9 Radhakrlshnan)
38. QA 356/2‘0 1,3,], :

I llajarommabl i

Applicants
3. '"V"M ; g_e_';( dwe _p) Panchayat
Kalpenl Island represented by its g
};xecutxvc ®1ﬁoe1 - 682552 Respondents



4, /\bdul L athecf
S/o.Pallath Kunhl Koya'
N_enempappaiddﬂl louse, | Kalpeni

7. M K Khalee it
S/o Iam/a Koya

10.
11.

12.

. i
1 lousef Kalpem

S



®

14.

15,

16. Hajlrommabl
D/o Kasml Koya

17.
18.
19, Gé
Koya
?a'lllam House Kalpeni
20.
21,

D/o Moosa K [oTRRATE
Puthlyapura HoUse Kalpeni.

(By Advocate ‘M. K B Gangesh)

'

- Versus

I)epanment 'A : Panchayats
Admmlsu auon of the Union Territory
ofl akshadweep, Kavarattl

Applicants



©6

Abdul. Lamecf-"'“ 5
Keela anlattom Amni Island
Lakshadweep AN _:(.1

(By Ms.Shahna Kalthlkeyan)
V'exsus Co
= b
. Vlllage (Dweep) Panchayath
: ._Amm Island .

Rep sehted’ by the Chalr Person
Pm—'682 552 RS

2. .'Secretaxy |
Department of Panchayath Kavarathi

3. :Dlrector
mploymcnt and "l lammg
Umon Ien 1101y ofLakshadweep

Respondents

Applicant

Respondents

Applicant



&7

Respondents

42.

OA 362/2013

Rabeehathulla B.P, aged 35 years}‘

S/o. Mohammed Koya TN, :

Labourer;; Klltan Remdmg at Vallyapura House,

Kiltan Island AR . Applicant

TR _'

1. ‘Thé Administrator, ifi
Ut of Lakshadweep, i
»Kavaram 682 555,
_'l lec}ncal I)msmn Kavarathy.

2. .Dlrector ofPanchayat
e uartmcnt of Panchayat

Respondents

Applicant



”Klltavn_—x682 557 ' Respondents

[By Adv:ocate SI'I S Radhakrlshnan (R1- 3)]

44. ()A 364/2013

Abdul Qubnsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan,’ U'I! ofLakshadweep, working as
Casual. Laboulex ,_('I‘- 'e)Stock nspectors Trained Labour),
Animal Husbandly artment U T. of Lakshadweep,
Kavarathl : :

Applicant

Do
. .
L,

2. Chalrper%on V1l,

leltan - 682 ST,

b

Respondents




Applicants

(By Advo@é ¢ Mr. KlB: Gangesh)

3

Versus L

1. The Admmlstrator
/\dmlmstnatlpn ofthe Union Territory
of[ akshadwcep, Kavarathl 682 555.
[
2. The Dlreclor ofPanchayats
Departmentof anchayats
. ofthe Union Territory
] Kavarattl — 682 555.

| PortControl Tower Andrott— 682 554
'Represented by its Ofﬁcer in charge.

4. Dlrectorate ol" Art & Culture
Admlmsu ation ofthe Uhion Territory
of L akshddweepl Kavaratti — 682 555.
Representcd b)/ its Dxrector

Respondents




DR LIS P, SRV S U

Ed%
3 budheen Thangal aged 28 years,
deth House, Andrott.
4. ged 23 years
andeth House, Andrott
h) 144 years, S/o. Kidave A,

" jPan‘chana - .ous'e Andrott

6. Khalr agcd 32 years S/o Muthu,
' Pulcenakeel House Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monak,kal,_l—]ouse Ammu

8. Sayed Koya aged 44 years S/o. Pookoya,
Meelachen House Amml | Applicants

(By Advocale Srl K B Gangeeh)

1
3.1 iy e e 4:,"* P
IR ::_, O !
T L Versus

i_‘

B

I l hc /\dmlmsu ator,
/\dmlnlstxatnon ofthe Umon Territory of Lakshadweep,
Kavaxaltn 682 555

q H

AEY l
4. Vll age (I)Weep)'Panchayat Andrott [sland,
rcpresented by m ercutlve Officer — 682 554.

S. Vl lagc (Dweep) Panchayat

Respondents

halqnshnan)

47. OA3692013 |



10.

11.

12.

13.

14.

15.

@
S/0. Sayed Mohammed,
E ears, Sayed Ismail,

years, S/0. Nalla Koya,

Ham/akoya agged 52 years S/o. Koya Kidave,
Lhckkarakkad House Andrott
n-drott

ars, S/o. Nalla Koya
drott.

aiged 30 years, S/o. Pookoya,
Andrott

m A aged 39 years, S/o. Yousuf,

Eaged 27 years, S/o. Kunhiseethi Koya,
‘Andrott.



1.

./\dmnmstrat

TERLIReN AR Tt e

Applicants

Versus

lhe Admmlstxator )
Admmlstratlon ofthe U{mon Territory of Lakshadweep,
Kavaratti- 682 5'55

Duectm ofPan‘chayats

1

Deépartment of Panchayats,
oAfllhe Umon Territory of Lakshadweep,

Respondents




®>

ro

[\

LI

,l )nulox ati

~ Ramla-Beeg

Applicants

The /\dmlm

‘ /\dmnnlstnatlon oflhc Union Territory ofLakshadwcep,

Kavaratti- 682 ,5,55.

Dnutox ol Panchayats‘
Depaltmcm of Pdnchaydls

Administration of the Umon Territory of Lakshadweep,
J(a\,/dl_c\m 687 555

)f_Mcdlcal and Health Services,
of Ldkshadweep, Kavarathi,

Union’ lu’ntol:"'

chrcs‘cntcd by its Dlrectm 682 555.

Vlllagjc (chcp) Panchayat
Kavaratti Island represented by its
[ xeeut ive ()I‘l'lccr 682 555.

Village (chup) Panchayat,
An’dlou lsldnd”'mplcscmed by its
: tive ' Respondents

P Naseer, agchS yeals, S/o Kunhikunhi,
P a 1 l i ¢ _h_a m ‘H 0 u‘s'e' ‘. -Kav ‘a%r‘atti .

I’] Nascu aged 32 yLam S/o Hamzath,
l’uthxya Illam Kavardm




:Pulhlya I~'l

7. bdul Ra/ak aécd 28 y,cars S/o Mullakoya,
Sanablyoda lIou%c Kavalatu

(By Advocate: Sn K B. (Jangcsh) A
Versus:
I The Administrator,,

/\dmlmsuatlon'ofthe
Umon [cmt, akshadweep, Kavaratti.

mmal H usbandly,
of Lakshadweep, Kavaratti
» le[‘CC'I:_Ol

2. Dcpantmm
Union Terri
L.Cp;escmcd L

3. Dneuol of Panchayats
Department, of Pdnchayals
Administration of the
Union Territory of Lakshadweep,
Kavaratti, -

; ‘:")"‘ff’anchayat

4. Vallag}c(l)w

(By Ad‘ﬁéi al

50. ()AN() 3 13

‘Keavarathi — 682 $55.

[N

Admi msuallonof the Union Territory

Applicants

Respondents:

Applicant
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of Lakshadweep (-S-»-‘ccr*atariaf),
Kavaratti = 682 555.

Department of Weights & Measurers
Union Territory of L.akshadweep,
Kavarathi — 682 555.

Represented by its Director. - | Respondents

(By Advocate Mr. S. Radhakrishnan)

S51.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

MM Mohammed .lqb’al, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the

- Union Territory of Lakshadweep,

Kavaratti;-682555

Director 6f Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of S'ei:en“ce_ & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Exccutive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Isldnd

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep’(Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer
Office of the Plarit Protection Officer

Androth, Union Tetritory of
Lakshadwcep 682 557. ' Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

l.

N

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,

- Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.
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4. T.K. Salommabl Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island
Union lemto;y of Lakshadweep

(By Advocate: Sri N Amlkumar)

' Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.
3. ’I;hc—: Employment Officer, Kavaratti,

Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island |
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, -
Union Territory of Lakshadweep.

(By Advocate: Sri 8. Radhakrishnan (R.1,3 to 7))

34. OA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

' Applicants

Respondents



Noorulla S. M , aged 39, S/o. Late P.S. Kunhimon,
Bus Cleanm Dlstrlct Panchayat Kiltan,

s ¥

UT of Laksha.dweep _ Applicants

(By Advocate: Sri P.V. Mohanan)

1.

“Versus

The Administrator,

UT of Lakshadweep,
Kavaratti-682 555.

Directorof Panchayat,
Department of Panchayat,
Administration of UT ofLakshadweep,
Kavaratti — 682 555,

Chief Exccu‘tilve Officer, :
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

SS.

L.

0.

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

A. lsmail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

Khalid Unnam, agéd 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

- Moosa Peech»ahdam, aged 38 years, S/0. Abdul Khader,

Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin — 682 552.

Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Khalid A.P. aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Is] and ‘Union Territory of Lakshadweep, Pin — 682 55.

Jafeerulla P.C. agcd 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Tetritory of Lakshadweep, Pin — 682 552.



12.

(By Advocate: Sri Shiraz Bhava V.S.)

L.
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~ Abdul Salam A., aged 38 years, S/0. Khader Thottanada,

Aminipura, A:ii‘hini‘ Island, Union Territory of Lakshadweep,
Pin — 682 552.

Noorul I--Iassah K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

o
Najeeb A., aged 31, S/o. Kidavu T.C,,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 yearé, D/o. Eassa Kottappura, .
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. v . Applicants.

C

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panichayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin— 682 5559,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

l.

o

56. OA 388/2013.

P.P. Amanull:;'d, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.
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3. K. Sajeedkhein, aged 26 years, S/o. Cher‘i'yakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

1.  The Adminis‘tfféf“:tOr, A :
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of l.akshadweep, Kavaratti, represented by its

Dix‘ectox‘ —~ 682 555,

4.  Assistant Settlement Officer,
Amini Island — - 682 554.

5. Village (I)weep) Panchayat
: Kiltan Island, represented by its Executive Ofﬁcer 682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Aminti Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 3902013

1. C.N. Abdul Hakeein, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/o0. Pookoya,
Karupathaillam House, Kalpeni.

3. K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. C.N. Habusabi, dged 50 years, Di/o. Attakoya,
Cheriyannallal House, Kalpeni.

5. Hameedabi, aged 41 years, D/o. Ramalan,



10.

15.
16.

17.

19.

20.

g
Pakkath House, Kalp‘eni

A.T. Shecmabx 42 years D/o. Hamzakoya
Athanam Thottam House, Kalpeni.

A.K. Muthuby, agefd*53' years, D/o. Cheriyakoya,
Alikakkada House, Kalpe’ni.

K.K. Habusabl aged 42years, D/o. Sayed Mohammed Koya,
Kdnddmkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P,
Mayamkak kapura House, Kalpem

~ Humairath Pv.", agedr"42 years, D/o. Sayed,

Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwal‘,agjcd 37 years, S/o. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'l‘hangakoya,;aged 33 years, S/o. Chariyakoya E.,
Koliyala 1»-10-@_3;@, Kavaratti.

Hussain Ali,léged35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.
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22.  Jaffer, aged ' years, S/o. Hasan T.P.,
Kaladi House_%:v,;_«:.fl(ava“ratti.

23. Basheer, age‘cii":36 years, S/0. Mohammed P,
Kunniname! House, Kavaratti.

24, Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25.  Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26. Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti. -

27. Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29.  Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31. Noorul Axiieéﬁ., aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32.  Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

33.  Hussain B., éged 43 years, S/o0. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

34. I\‘/Iohammeda.l“i'T.P._., aged 35 years,
S/o. /—\vaobac;-ke‘r K.K., Thekkilapura House, Kavaratti.

35.  Sajid Khan, aged 39 yéars, S/o. Sayed Koya,
Edanilam House, Kavaratti.

36. Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam I—Iouise., Kavaratti.

37.  Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P,,
Molokepura House, Kavaratti.



- 44,

38.

39.

40.

41,

42.

43.

45.

46.

47.

48.

49.

50.

52.

53.
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Mohammed Sha‘ffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikom, Arini.

Abdul Rahee‘i@, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged:;39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T P, ag;cd 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

FFaizel Hussain, aged 37 years, S/o. Shahul Hamecd
Palamkdkkada House, Kavaratti.

Najumudeen P.., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged 35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kalad1 House,
Kavaratti.

Raheem A., ag,ed 30 years, 9/0 Khader Agam House,
Kavaratti.

Firozkhan, ag"é‘d 27 years, S/o. Sayed Poo,
Ullikanapur House Kavaratti.

Abdul Hashlm M.L, aged 33 years, S/o. Attakoya
Mukriya [llam House, Kavaratti.

Kadxsh@ aged 44 years, D/o. Ukkas,
Umbnyapuxa IIouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chama_yathappla House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/0. Hamzath
Kunh1b1yoda House, Kavaratti.

C.P. Raheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti. |

M.T.P. Habeeb Rahmian, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

535.

56.

57.

58.

59.

60.

6l.

62,

63.

64.

65.

66.

67.

68.

- 69.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, agedi}S years, D/o. Koyamma,
Thaleé-képu’re%}louse, Kavaratti.

Sayed AbdulRaheem, aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. '

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,?égedt39 years, S/o. Cheriyakoya,
Edanilam FHouse, Kavaratti.

Mariyommab{i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti. '

Mohamm_ed S-haﬁ; aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubeﬁéha, agé’d 23 years, D/o. Sayed Poo,
Neliyampura House, Kavaratti.

Salmé,féged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhangnned,é'ged'ﬁ years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu PE, aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Arini.

Cheriyakoyajaged 41 years, S/o. Abdul Khader,
Pandaram House, Amini. ’



70.
71.
72.
73.
74.
75,
- 76.
77..
78.
79.

80.

82.
83.
84.

8S.
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Cherlyakoya I\/I C., aged 32 years, S/o. Hameed

: Melachetaa Ilouse Kadmath.

Shafee'V.P., aged 39 years, S/o. Ismail,.

~ Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o0. Cheriyakoya, Puthiyathanoda House, Kadmath.

Moham'med Iqubal, aged 46 years, S/o. Khader,
Attalada Iouse Androth.-

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged_ 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

- Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,

Chattapokkada House, Androth.

FFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,,

~ Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T,
Lavanei}gkal House, Androth.

Balha 1 ag‘eid 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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86. Nasee anu M K., aged 40 years, D/o Kunhl Koya,

House Androth.

87. Kadee nmabl L., aged 40 years, D/o. Seethi M.,
Lavanakkal House Androth

88. Sdlommébi T' aged 43 years, D/o. Aboobacker,
ThachelyHouse Androth.

89. Mullapoo M. K aged 39 years, D/o. Koya,
~ Maidandurakatt House, Androth.

90. Hafeéra L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth.

91. Aysummabi F, aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

92. Habeebath A:v 'ag,ed 4?2 years, D/o. MuthukOya K.K.,
_ Aymammdda House, Androth.

93.  Muthubi P. M ag;ed 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94. Ramlath Beegum aged 42 years, D/o Sherukunhi,
Kunnel House Androth.

\ 95. Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth. .

96. Safiyal
' Mathll

M., aged 39 years, D/o. Nallakoya M.,
ouSe‘ Androth.

97. Rahll M dg,ed 39 years, D/o. Nallakoya,
Mathll“l&louse Androth.

98. Hussain P.P.j aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/o. Asainar K.,
Attalada, House, Androth,

100. HussamLK -aged 48 years, S/o. Seethikoya,
Edaya <al Housc Androth.

101. Sayeed EMohammd Koya L., aged 54 years, S/o. Kader P.,
Lavandkkal IIousc Androth



102.

103.

104.

105.

106.
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Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunn ada"if ouse, ‘Androth.

Ismail; aged 4 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, aged 37 years, D/o. K.K. Sayedmohammed
Pathada House Androth.

Pookunhi, a.ged 31 years, S/0. Saye Mohammied,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, _
S/o. Kidave, MoodampuxaHouse Androth. Applicants

(By Advocate: Sri KB Gangesh)

*

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 555.

Dnector of Panchayats Department of Panchayats,
Admlmstrdnon of the Union Territory of Lakshadweep,

zDepartment ofLabour and Employment,
inI ratlon of the Union Territory of Lakshadweep,
Kavaréttl 6582 555.

Dcpantment of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 553.

Depanmem of Agrxculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Dlrector — 682 555.

Depa;tment of Women and Child Development,
Adm"m’strahon of the Union Territory of Lakshadweep,
i, 1epresemed by its DlI‘CCtOI‘ — 682 555.

ent of Fisheries, Administration of the Union Territory of
Laksha;. eep, KdVdI atti, represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.



v ey

9. .Lakshadweep Khadi and thlage Industries Board,
Kavarattl represented by its Chairman — 682 555
10. Revenue Sub Dwnsmnal Officer, Kavaratti Island — 682 558,
11.  Sub %Dl'v,l‘s;lorfgi]; Officer; Amml Island — 682 554.
2. Assista :fi»-:nee‘r, LPWD Sub Division, Andrott Island-682 553.
13.  Laksha pf"D'is‘t.riet Panchayat, District Panchayat (HQ),
Kavaratti, A
represented by its Chief Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
l*xecutlve Ofﬂcer - 682 SS1.
15.  Village (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬁcer = 682 555.
16.  Village (D"wee'p) Pan"chayat, Amini Island,
represented by its »Exccutive Officer — 682 554.
17.  Village (Dweep) Panchayat
Kadamath [sland, represented by its
Exec_.u-""yle Oﬁﬁcer - 682553,
18. Village _('DWee'p') Panchayat,

Androth Island, represented by its
ercutive‘ O“Fﬁc*eir* 682 552. Respondents

[By Advocate Srz S Radhakrlshnan (R1-8 & 10—18)]

58.

I

()A 392/2013

F lusealn,'_S/o Aboosald

Pakftllnupanoda House, Agathl
Pxesently wqumg as Cleaner,
RGS Hosp1ta1 Agatti.

Latheef, Sv/Q,Attak@’y‘a.,
Kalkandiyoda Mouse, Agathi,
Preseéntly workirg as Cleaner,
RGS Hospitgl, Agatti.




" 10.

11.

12.

13.

_-‘39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Ilosplt‘f‘l', Agattl

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospltal Agam

Abida:; __D/o Iameed

-Mdkk_.,. jﬁachoda House, Agathl
Presently wotking as Cleaner,
RGS Hospltal Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS_ Ho_spital, Agatti.

Sulalmm 9/0 Hamza, -
Kalarath thiyoda House, Agathi,
wokagD as Cleaner,

'Ampcrpally Housc Agathl

Plesently workmg as Cleaner,
RGS Hosp1ta1 Agatti.

Saifulla, ‘S/Q ‘A_bdurahlman,
Mariyathoda House, Agathi,
Plescntly wor 'king as Cleaner,
R(Jb I’I‘ospltal Agatti.

, 9/0 late Hamza,
quse Agathi,
ing as Dhobi,



14.

15.

Abdu‘l.l‘a S/f Khalld

Kandavar Gathi House, Agathi,
Presently workmg as Cleaner,
RGS Hospltal Agattl

Applicants

(By Advoeate 911 R Ramadas)

Versus

The Admmlsu ator

,l he Chanpexson

V)llag,e Dweep) Panchayat
Agam lsland Umon Terr1t01y of Lakshadweep 682553

'l he : edlcal Ofﬁcer in charge
Com umty Health Centre, Agatti Island, :
Umol’a Temtmy of Lakshadweep 682553 - Respondents

Eectuea; Subemsxon Kadamat : ‘

,\‘

K. P Jalaluddeen aged 4] years,

Sto Harieed .Madkmachetta Kattlpura House,
urer,.

: Assistant: I’ngmeea Electrlcal

D1V1S\on Kadamat ‘

‘aged 31 years, S/o late Nallakoya
Jouse, Kadamat, Skilled Labourer,
Assistant Engineer Electrical,
Division; Kadamat. '

d'_Lil_;l_eii,'aged_ 42 years, So Hameed Melachetta,



AN

Jouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

l(.P."‘__.I(_ljﬁhil(@ a, aged 41 years, S/o late H‘ass'ainar,
Keelacherry'House, Kadamat, Skilled Labourer,
Office of the’ ‘Assistant Engineer, Electrical,

Hccmcal Sub D1v1510n Kadamat. ' ‘; - Applicants

(By Advocate §11 R Sleeraj)

I

The AdmmlstratOI
Union T emtoxy of Lakshadweep,
Kavaxattl 682555 '

The Director’ of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti- 682 555.

lhc (,hlel Executlve Officer, District Panchayat
Kadamat- 682 556

andxy Umt,
ry of Lakshadweep, Kalpeni-682 557

¢ ?t Umprampappada House,
Kalp d-682 557.

ya, S/o late M.K. Ham7akoya aged 43 years
. bﬁ(llled Labourer,

imal- ,usbandly Unit,

Union Tcmtory of Lakshadweep, Kalpeni-682 557

and residing at Thithiyapada House,

Kalpem Islarid-682 557.

M, I-_jl y;der

S/j() late MLK. Yousef, aged 43 years
working:a

3 qasual Labourer,
I




-

Ammal Husbandly Unit, = . :

Union Temtoxy of Lakshadweep, Kalpenl -682 557
and residing at Manchiyanam House,

Kalpeni Island 682 557.

ned Ibnu Jaffer, S/0 K.P. Sayed, aged 44
¢ as Casual Labourer,

ahdry Unit,

ritory of Lakshadweep, Kalpeni-682 557
and: res&dlvng at Kakatchiyoda House,

Kalpeni Island 682 557.

M.K. Naseer S/o P. Chenyakoya aged 33 years
working as Casual Labourer,

Animal H_usba_ndxy Unit,

Unien Territory of Lakshadweep, Kalpeni-682 557
and residingfat Malmikakkada House,

KalpenL Islari-d'¥68~2 557.

M. Kalam, S/o M C. Muthukoya, aged 34 years
workmg as, Casual Labourex

KX 'Mbhéiﬁlned’ Rafeeque, S/o V.K. Kojankoya, aged 45
years, wmkmg as Casual Labourer,

Animal. {usbandxy Unit,

Union Iemtory of Lakshadweep, Kalpeni-682 557

and resuimg at Kandamkalam House,

L Island 682 557.

a, S/o lale M.C. Ahmedkunjl aged 47 years
asual Labourer,

Maxal House, Kalpem Island 682 557.

K. O Abdu Salam S/o P. Assainar, aged 39 years
workmg as Casual Labourer,

Animal IIusbandIy Unit,

Umon Territory of Lakshadweep, Kalpeni-682 557
and remdmg at Kakatchiyoda House,

Kalpem sland 682 557.

PP ':ehafc} S/o late deedmuhammedkoya
age ears, working as Casual Labourer
An indry Umt




2

Union 1 ‘eni{t}iljy of Lakshadweép, Kalpeni-682 557
and residing : at Pokkarappada House,
Kalp niTs land 682 557.

Unnikrishnan)
i
Versus

I.  The ‘Ad’i‘nini’s{l'éton
Union Territory of Lak%hadweep,
Kavamm 682555 '

2. T he Du'ector of Panchayat,
Department of Panchayat,
Union Jemtow of Lakshadweep,
Kavcuam 682555

3. T he Chlcf ercutlve Ofﬁcer DlStI‘lCt Panchayat,
' Umon lcmtory of Lakshadweep,
Kavaram 682555

4, The Ve_termgry Assistant Surgeon,

Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61. OA 395/2013

I Sainul 'gS/o Yusuf, aged 40 years,
Che llala House, Kadamat,

1[-1;c;t Panchayat, Kadamat.

or, S/o Sayed Ali, aged 41 years,
Ukkayachetta IIouse Kadamat, -
Bus(_‘__[_)_x_?x_vex D:l:StI'lCt Panchayat, Kadamat.

3. M. Khalid, S/& Nadeer, aged 43 vyears,
Madurakam House, Kadamat,
Helper, Distric’t Panchayat, Kadamat.

4. /\yoobkhan S/o Kunhikoya, aged 37 years,
“ ahal House, Kadamat

Versus

Applicants

Respondents

Applicants



! ,gmk

Dcpaltmem'of.Panchaydt
Administration of Union Territory of Lakshadweep,
Kavaratti- 6825_55

The Chief Executive Officer, District Panchayat,
Kavaratti-682555. - Respondents

(By Advocate: Sri S Radhakrishnan)

. 62,

I

(OS]

o

OA 400/2013

:P P. Sua; ag,cd 44 years, S/o M. Suban

PuthiyaPandaram House, Agatti [sland,

Umon Icmtmy of Lakshadweep.

Noushdd /\11 agcd 32, years S/o U. Sabjan,
Keela' Saldmma Pada House, Agatti Island,
Umon ‘l cmtoly of Lakshadweep.

M1 /\.bdu Nasu aged 28 years, S/o M. Abdul Rahiman,
om Llouse, Agatti Island,
mloxy of Lakshadweep.

id w,g_,ed 30 years, S/o Kldave
ouse, Agatti Island,
ry of Lakshadweep.

CK.C /\vdulShu koor, dged 38 years S/o Kasmi,

Kar 1ymﬂchcttd House, Agatti Island,
Union lcmtmy ofL a@hadweep

MP Nl/amuddm aged 27 years S/oM Abusala,
ra House, Agatti Island,
ory of Lakshadweep. Applicants

~ Versus

T he /\dmmlsu ator,

Umon lcmtory of Lakshadweep,
Kanldtll 68255

The (,hau‘p_erson, .



95
Village (chcp) Pancl wyal

Agatti Istand, Union Iemlory of Lakshadweep 682553

The meloyment Olﬂcex Kavaratti, "
Union Territory of Lak%hadweep 682551

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO,
Agpattl Island;, Union Temtoxy of Lakshadweep 682553

(By /\cvocatc ‘~>11 S Radhaknshnan)

63.

l.

OA 4()4/2()13

Nadirsha N.P.,, S/o. Nalldkoya P.V,

aged 31 years, Nenampappada (I Iouse), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpem Dweep.

Affefudheen AKX,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- _

Kalpeni Dweep. ) Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy [ Daniel)

Versus

The Administrator,

Union Territory of ['akshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4. The Director,
Department of Sc1ence & Technology
Kalpeni.

(By Advocate: Sri' S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

1. The Administrator,
Union Territory of Lakshadweep,

Kavaratt1.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555. :

3. The Veterinary Assistant Surgeon,
- Office of the Veterinary Assistant Surgeon,
(Animal Husbandry*Unit), _
Kiltan Island, Lakshadweep-682 557.

4, The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep. :

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



- The Administrator,

Union Territory of. Lakshadweep,

~ Kavaratti-682555.

The Chairperson,
Village (Dweep) Panchayat Kiltan,

{
Director of Panchayat
Department of Panchayath, Kavaratti-682555.

Mission Director,
National Rural Health Mission, Kavaratti-682555.-

Medical Officer in Charge,
Prlmary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhakrishnan (R1,3 to 5))

66.

1.

QA 423/2013

Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agattl

Ubald V., aged 35 years, S/o Bamban,
Valiya Illam, Agatti.

Mohammed M., aged 40 years S/o Basha AP,
Moothammada House Agatti.

‘Hafsath M., aged 46 years, D/o Ummer,

Moothammada House, Agatti.

Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

Ummer C.K., aged 54 years, S/o AlifT.P.;'

Chekkakkal House, Agatti

Aboobacker P K., aged 31 years, S/o Koyassan
Puthukotta House Agatt1

~ Mohammed T.P., aged 39 years, S/o HamLa '

Thoppumpadi House Agatu

Respondents



10.  Saromma M., aged 39 years,.D/o iHamza, ¢
Mariyathoda House, Agatti.

1. Ashral A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12. /\bdul Razzak R., aged 33 years, S/o Hamza U,
Roullammada House, Agatti.

13, Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House Agatti. Applicants

(By Advocate: Mr, K.B. Gangesh)” v
Ve?sus

[ The Admin‘istra't'or
Administration of the Union Femtory of Lakshadweep,
Kavaratti- 682555 :

2. Dlrectox ofPanchayats
Department of Panchayats, , :
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. -+~ Respondents
(By Advocate: Sri S. Radhakrishnan )

67. QA 444//2013

Aboosalih, S/0 Rasheed Koya,
Padalapura, Kiltan Island. :
Union Territory of Lakshadweep, Pin-682558. Applicant

(By Advocate: Sri- Shabu: Sreedharan)
Versus
i Union Territory of Lakshadweep represehted

by-the Administrator, -
Kavaratti Island. Pin- 682553.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

(OS]

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. ' :
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682558. ‘ Respondents

(By Advocate: Sri S. R.adhaikrishnan (R1,2,4&95))
68. QA 453/2013

I Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (F) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

o

Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

(O%)

4. Ponkutti, S/o Pookoya, aged 48 years,
: Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in

Lakshadweep Building Development Board, : v

Kiltan.’ ,, Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

" Versus

I The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan,

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.

4, Director of Panchayat,

Department of Panchayat, Kavaratti.

Respondents

(By Advocate: Mr. S. Radhaksishnan (R1, 3 to 4))

69. O.A No. 488/2013

Salmath _
D/o. Sayed Koya
Madapally House
Chetlat Island.

(By Advocate Mr. K.B. Gangesh)
Versus

I, The Administrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Diire_ctor (Services)
" Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti — 682 555.

(U]

Depar.t‘ment of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advoc.alté':]\/ll‘. S. Radhakrishnan)

70.  OA 492/2013

Applicant

Respondents
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K. Bushra Béegum W/o Hakeem,

Aged 27-years, Casual Labour,

Office of the \/etelmary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.. I—Iafinarayan) |

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

. The Dl;ectm of Panchayat,
‘ Departmem of Panchayat,
- Union Territory of. Lakshadweep,

Kavaratti Island- Pin- 682555.

The Veter inaty Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of L akshadweep -682 552

The Chairperson, '
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

I

OA 499/7013

: lahmath Beegum Keelakunmkkam

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA)
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Moharhrhed Shafi Qraishi Malika,
S/0. M. Sayedali, .
Data Entry Operator (MGNREGA)

" Village (Dweep) Panchayat Office (MGNREGA)

Kadamath Island, Union Territory of Lakshadweep,
Residing.at Malika House,
Kadamat Island,

-Applicant

Respondents
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4'Union ':"l“erritory of Lakshadweep, PIN - 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi. -

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S, Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual"Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Térritory of Lakshadweep
Pin - 682 552 '

(By Advocate: Mr. TCG Swamy)

I

Versus

Union ! :_fﬁ;':rritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity).

(VRN

Applicants

Respondents

Applicant

Administration of the Union Territory of Lakshadweep

Kavaratti - 682 555

“The Secretary (Panchayats)
(Directorate of Panchayats)
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Administration of the Union Territory of Lakshadweep . -
Kavaratti — 682 555

4. The Chairperson

Village Dweep Panchayat
. Amini Island,
Umon emtony ofLakshadweep 682 552

S.  The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration ofthe Umon Temtory of Lakshadweep
Kavaratti — 682 555 L -~ Respondents

(By Advocatc Mr. S Radhaknshnan (RI-3 5&6)

73. O A I\o :()9/2013

. Maleeha Beegum K.C..

D/o. Indeen Kandilath
Kaval_g,helta House, Androth.

2. Shahidg'Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. Kidave UK _
Makkct House, Androth

4, Aysha Beeg,um P \/ K
D/o. Yakoob P.K
P uthlya Pentamveh Kad
Andmth

5. Rahmath Beegum KIT;“
D/o. Hamzakoya P.
Kunhali House, Androth.

6. Thahira L. -
' D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subai(’ifa A.
D/o. Sdyed Mohammed M.
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Aliyathara House, Androth.

FFathimathu Suhurabi P.V.K
D/o. Majeed P.V.K

Pentarﬁ jeli Kad, Androth.
Siyad Khan L.

S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery -
Kadiyammada House, Androth.

I{aseena Beegum C.P.1I

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

(OS]

Versus

The Administrator, -
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Direct@i e of Industries
UnionTerritory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Applicants

Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radhakrishnan)

74.

QA 510/2013

{@ Haseenabi Therakkal

kgl House, Kadamath

‘v Operator

Village'Dweep Panchayath, Kadamath

Haseena

(By Advocare: Mr.R Sreeraj)

Apphicant



hes
Vershs

The Administrator |
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA S ‘
Kadamat — 682 556 - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan
Cook, Government Senior Secondary School
Kiltan Lo

K.P.Dawood -

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan - . ‘ : - Applicants.

(By Advocate: Mr.R Sreeraj)

Versus

The Administrator

‘Union Territory of L.akshadweep

Kavaratti - 682 555

The Director of Panchayath
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Department of Panchayath

Administration of Union Terhtory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558 '

4. The Chairperson

Village (Dweep) Panchayath

Kiltan — 682 558
5. The Principal

Government Senior Secondary School

Kiltan — 682 558 | Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. QA 566/2013 |

l. Safiyath S
Cook, Government High Schoo
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail ,
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath

Residing at Kalllyammdkada
Kadamath Island

4. KK.Khalid

Cook, Government J. B School
Kadamath

Residing at Biriyommada
Kadamath Island

3. P.Amanulla |
Cook, Government J.B.School
Kadamath '
Residing at Kunnumpura

Kadamath Island
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6. Ummer P.P.]
Cook, Government J.B. School
Kadamath

Residing at Alikothapura |
Kadamath Island

7. Hidayathulla P
Cook, Government J.B. School
- Kadamath ‘
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath
Residing at Kadamath Island

9. Pookunhikoya P.P
- Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath :
Residing at Puthiyapura
Kadamath [sland

10.  Abdullakoya B.M
Watch and Ward-
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP
Driver, Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Pupathada _ : _
Kadamath Island ’ : Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

]. The Administrator

Union Territory ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath -
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

3. The Head Master



Government J B School
Kadamath — 682 556

4. The Principal .

Jawaharlal Nehru Senior Sécondary School

Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )
|
77. QA S567/2013

Habeebulla P.M _

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School -
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)
Versus !
I The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

2. Director of Panchayath
‘ Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

3. The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556
(By Advocate: Mr.S.Radhakrishnan)

78. QA 580/2013

. Yacoob
Kathathe Chetta House, Kadmat.

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4, Yacoob
Kalad:i I—Iouse,'Kavaratti. .

Respondents
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10.

14,

16.

18.

19.

20.

103
Muhamimed Salih
Aynepura House, Kavaratti.

Fareeda Beegam
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratt.

Bamban
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath

Thirinipura House, Kavarattl

‘Fazeela Beegum

‘Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House,}Kavaratti,

Jaffer '
Marikilam House, Kavaratti.

Amanulla, |
Mela lllam House, Kavaratti.
o
Sirajudheen |
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavaratti.

Fathahudeen
Kadapurathaba House, Kiavaratti.

Muneer B
Kuttipapepura House, Kavaratti.
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21.  Ashik
Puthiya Alikom House, Kavaratt1

22.  Muhammed Musthafa, !
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavarattl

26.  Rauf
Chettipura House, Kavaratti. -

27. Hazarath
Chungam House, Kavaratti

28.  Khalid
Thottathapura House; Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus
L The Administrator

Administration of Union Temtoxy of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Tetritory of Lakshadweep
Kavaratti — 682 555 :

3. Director of Agriculture

Department of Agriculture - .
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 st

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its-Executive Officer,




Pin — 682554
(By Advocate: Mr.S Radhakrishn: ).

79.

(By Advocate: Mr.P.V.Mohanan) ]

1.

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan - ,
Residing at Kilthan :

Smt.Sulfabeegum

Cook, G.H.S Kadmat b
Residing at Melachetta Ha {umakudl
Kadamath Island 11

Versus
The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555~

Director of Panchayath -

Department of Panchayath

Administration of Union Temtmy ofLakshadweep
Kavaratti — 682 555

lhe belaty and Informatlon Assistant
Office of Library and Infolrmatlo,n Assistant
Public Library, Kilthan ‘sland 682 557

' '
(By Advocate: Mr.S.Radhakrishnan)

80.

QA 601/2013 .

Rasheed Koya S.V.,”S/ov.‘;Ab?dulla Koya P.S.,

Shaiknaveed (1), Kiltan Island PO.,
Union Territory of Laksk’latqueep, Pin -682 555.

(By Advocate: Mr. Shabu Sree%dﬁéran)'

L Versus
. I N
Union T emtory of Lakshadweep, represented by the
Administrator, Kavaratti: Island Pin' =682 555.

The Director of Pa.nchaxa' :
5

|

I [
Wb

Respondents

Applicants

Respondents

Applicant

’:;Umon Territory of Lakshadweep,
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Kavaratt Island, Pm—682 555 }

3. The Chairperson, Vlllage (Dweep) Panchayath
Kiltan Island, Union Terrltory of Lakshadweep,
Pin — 682 558. : ";:;!l o

4. The Executive Officer, Viil‘iéa'}_gie"(Dweep) Panchayath,
Kiltan Island, Union Terri’to‘r)'f ofLakshadweep, Pin — 682 558.

5. The Library and Infmmatlon Assxstant Public Library,

Klltan Island, Union” Iemt]ory of Lakshadweep,
Pin — 682 558. . (e : Respondents
BT
[By Advocate: Sri S. Radhakrish‘r:l‘gn;g{l, 2,4 & 95)) ' ]

81. (A 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzll House, Agam Coabio o Applicant

(By Advocate: Su K.B. Gangesh)
Versus
1. The Administrator, T

Administration of the Union’ Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, - B
Department of Panchayats
Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555. .

(V)

Department of Educatloq, Administration of the
Union Territory ofLakshédweep, Kavaratti,
represented by its Dlrectm =682 555.

4. Village (Dweep) Panchayat
Agatti Island, represented by 1ts Executlve Ofﬂcen
682 554. o Respondents

(By Advocate: Sri S. Radhékris_hnan)'

82. 0OA 635/2013

i

I Fathahudheen K.P., agedﬁ‘Z}O years, S/0. Sayed Muhammed Koya,
Kattampalli House, Agatti.

2. Younis, aged 31 years, :S_/o'.’Abdu]la, M-ari"yathoda House,
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Agatti.

3. K.M. Shahida, aged 40 yeaé s,D/o} Kasmi, Kuttiyam
Mukriyoda House, Agatt1 T

4, K.M. Amina, aged 46 years ’D/o. Abdul Rahman, |
Kuttiyam Mukriyoda House| Agatti. ~ Applicants

(By Advocate: Sri K.B. Gangﬁ:sh)&E

L. The Administrator, ;
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services;-_:_gl_[f; |
Directorate of Health Services,
Kavaratti— 682 555.- :

3. Medical Officer in chargelt r: Q'La
Community Health Centre, Agatt1 682 553.

4. Medical Oiﬁcer in Charge Rajwf Gandhl Spemallty Hospital,
Agatti — 682 553.

5. Village (Dweep) Panchayat Agattl Island, represented by its

Executive Officer, 682 553. | Respondents

i\/E:"D

(By Advocate: Sri S. Radhakris!hnaq)

83. OA 791'/201'3 ERAERE

Fareeda Beegum M.1., Meppada Illam

Agatti Island. : B0 Applicant

[
AL i
; i

(By Advocate: Sri K.B. Gangesh)' _

1. The Administrator, '
Administration of the Union® Terrltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, 1"
Department of Panchayats :
Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554, i
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3. Project Manager, Desmcated Coconut Powder Unit,

Lakshadweep Development.Corporation Ltd.,
Agatti, Kavaratti - 682 554. .

4. The Deputy Director (.Admn'fj)‘; Lakshadweep Development
Corporation Kavaratti — 682.554. .

5. \Mllage (Dweep) Panchayat; .
Agatti Island, represented by its Executlve Officer,
682 553. P Respondents

(By Advocate: Sri S. Radhaldishnva;njfi)i;i" !

-84,  OA 822/2013

B.P. Navas;, Aged 27 years, S/o. Kasml ‘M P.,
Valiyapura House, Kilthan Island P. O e
U.T. of Lakshadweep. . R Applicant

o T

(By Advocate: Sri P.V., Mohanan:)-v'.f,f(:;f. ol

Versus

fl f Pl
. . The Administrator, =~ L1207
UT of Lakshadweep,
Kavaratti-682 555.
Sy L

2. Director of Panchayat, .
Department of Panchayat, .
Administration of UT of Lakishadweep,
Kavaxatll — 682 555. '

3. The Principal, Govemment nghel Secondary School,

Kilthan Island — 682 556. . .¢ 1" Respondents
iy e Gt Rsgbakiisbonsn)
85. QA 880/2013 L

Muthukoya N.P
Nalakapura, Kiltan lsland o | _
Union Territory of L akshadweep- 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versusi .- 3
b Union Territory of L, akshadweep repxesented

by the Administrator L
Kavaratti Island —682 555* P



(By Advocatc Mr.S. Radhakrlshnan)

86.

‘Director of Panchdydth

Union Territory of Lakshadweep
Kavaratti Island — 682 555 ’

The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555 N

The Pr1v101pal

Government  Senior Seoondary School
District Panchayat Kiltan Island

Union Territory of Lakshadweep 682 558

SR
OA 8%/2013

K.C.Abdul Khader ... - x
Kulikaraya Chetta House . '
Chetlat Island B

Union Territory of Lakshadweep 682 554

h‘

(By Advocate: Mr.Shabu Sxeedharan)* |

Vexsus .

Union Territory of Lakshadweep represented

by the Administrator 1 H'f
Kavaratti [sland — 682 555_@_',:,f;g:.g;:;;

The Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island —.682 555

The Senior Admlmstratlve Ofﬁcer
Education (DlStl‘lCt Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 s

The Principal o

Government Senior Secondary School
District Panchayat, Chetlat Island
Union Territory ofLakshadweep 682 554

A,A
]

(By Advocate: Mr.S. Rddhakrlshnan)

Respondents

Applicant

Respondents
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87. QA 904/2013 e

Kadeeja C.P
Cheriyapurakad ,, |
Kalpeni Island L Applicant

b ‘

(By Advocate: Mr.K.B.Gangeshl):{j i
Versus

I. The Administrator o :

Administration of the Union 'Te'rtin’t'ory of Lakshadweep
Kavaratti — 682 555

o

Sub Divisional Officer L
Office of Sub Divisional Officer -
Kalpeni Island - 682 554 . iL

3. The Director (Rural development)
Department of Rural Develc}p’ment
Administration of the Union Territory
of Lakshadweep, Kavaratti , — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishne‘iih;):iﬁ '

88. QA 905/2013

I. Abdul Khader C.
Chekkiriyammada House & . .
Agatti Island

2. Bugar Jamhar T.P
Theklapura House

Agaltti Island Applicants
(By Advocate: M r.K.’B.Géngesh) ‘ ."
Versus ]
1. The Administrator

Administration of the Unio'n:‘Tg ; ltory of Lakshadweep
Kavaratti Island — 682 555 el

2. Director of Panchayaths T
Department( of Panchayaths . =
Administration of the Union Teititory of Lakshadweep
Kavaratti Island - 682 555 .7 "= " -
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Project Manager
Desiccated Coconut P(I)wder Umt
Lakshadweep Development Corporation Limited

Agatti, Kavaratti — 682 555 .

The Deputy Director (Admn) .

Lakshadweep Development Corporation

Kavaratti — 682 555 ;
!

Village (Dweep) Panchayath _

Agatti Island represented by its’.

Executive Officer - 682 'ijjl;j S Respondents
=

(By Advocate: Mr.S.Radhakrishpép)

89.

1.

OA 939/2013 R

Safiyullah K.C. -~ § -
Kuttiyachada House § .
Kalpeni [sland ‘.

Saifulla M.]
Melaillam House
Kalpeni Island fln

z':i%ie:ri 3
Kunhikoya M.V e
Mathil Valiyammada P ouse
Kalpeni Island g,n, <l
e
Kidave K.O §;.~;f,;,,;.
Kakkachiyoda House - -
Kalpeni House ;;;ir]‘-i',zz: o , ) Applicants

i

f

(By Advocate: Mr.K.B. Gangesh)

i

Versus

The Administrator o
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 6821555

Director ofPanchayaths n

Department of Panchayaths .

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 %515

Lakshadweep Bulldmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

g Gh'

¥
I
..L‘ -



The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island - 682 553 '

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682553

(By Advocate: Mr.S.Radhakrishnan)

90.

I

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef

Karakunnel House

Androth Island

Mohammed Ubaidulla AT
Chodath House ' '
Androth [sland

Mohammed Fathahulla ! P
Karachetta House -
Androth Island

.

(By Advocate: Mr.K.B.Gangesh.) )

Versus

The Administrator K
Administration of the Union Territory of Lakshadweep
Kavaratti [sland ~ 682 555 '

Director of Panchayaths

Department of Panchayaths-

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep ’
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Panchayath

*Androth Island represented by its

Executive Officer - 682 554 Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at  Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep

Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator ‘

Union Territory of Lakshadweep

Kavaratti — 682 555

Executive Enginleer
Department of Electricity _
Kavaratti, Union Territory of Lakshadweep
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Junior Engineer,

Electrical Section, Kalpeni

Union Territory of Lakshadweep

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator -
Union Territory of Lakshadweep-
Kavaratti — 682 555 -

Director (Rural Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.

l.

OA 1202/2013

Akathar Ahammed K K

Internal Inspector

Agricultural Department, Kalpeni
Kunnamkulam House

Kalpeni Island

Union Territory of Lakshadweep

Mohammed Igbal KPV

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

Union Territory of Lakshadweep

Respondents

Applicant

Respondents
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Fareeda Beegum P. V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpenr [sland

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

—

G2

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratt1 - 682 555

Agricu‘ltural Officer - |
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath ‘
Kavaratti — 682 555 ' Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C.P. Showkathalr

S/0. Mohammed Koya ‘

Casual Labour, Electrical Section,

Kalpeni. :

Residing at Chemmanam Pally House ,

Kalpeni ' Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Represented by the Secretary to
Govérnment of India,

Ministry of Home Affairs
New Dethi — 110 001.



2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
" Départment of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
- Kalpeni, UT of Lakshadweep — 682 555. ’ Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
S
Hon'ble Mr.Justice A.K.Basheer, Member (J)

/-\pplicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5to 10 yeafs and others are for two/three years or less.

But in majority of the cases (in 80 Original Applications), these casual

employees, were engaged/disengaged bs® ‘illage/Dweep Panchayats and/or

District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents 10 regularize their services. In the case of a
few others who ha;//e be?n retrenched on completion of the period of engagement,

the prayer is for issuers direction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the

~applicants have been engaged to work in various departments under the

Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Adrﬁinistration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High C(v)urtb in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in- these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the appliéants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regulérized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection’ process and that such

engagements were not against sanctioned posts.

0. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

[ Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1. '

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State ofBihar and Others -
(2010)4 SCC 179. ’
4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T Thimmiah — (1972) 1 SCC 409.

6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. 1In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
vDirectorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to.illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular ‘selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject- of
“irregular” or “illegal” appointmén_ts in public'emplovymen-t. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance ‘of temporary/contractual/casual/daily-wage or
adhoc employees appointgd/i‘ecruited and continued for long in public
employment dehors the cohstituti,onal scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularizatior_l' urﬂess the recruitment itself was made
regularly or in terms of the constitutionai scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employmént. ‘While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continuéd to work for 10 years or more but without
the inter.Vention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa ~(1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 - as a one time measure.
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10. A three judge Bench of the Apex Courtin Official Liquidator Vs.
Dayanard & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11, In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were: appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointmént itself it was made clear that the appbintees would not have
any claim for ad-hoc/regular appointments available in the Institute and

that the contractual appointment could be made only against sanctioned

post. The Apex Court while concurring with the view taken by the High

Court h"e_.lli‘,d that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacarit;
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



‘ 13. In Nanjundappa (_Supra),;‘ﬁh"e;’ pex Court had held thus:-

h

“If the appomtment ztself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularzzatzon is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a'
mode of recruitment. -To accede to such a proposition would be to
\introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to se\;eral other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Conr‘_[ in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the authorities vconcemed be it -thel Lakshadweep
Admmlstratlon or the Vlllage (Dweep) Panchayats/Dlstrlct Panchayats,
have not shown any anxiety about the sad phght of many of the employees
who have_ continued in service for one or two decades or slightly less. It
is also. not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra):at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Ofiginal Applications have admittedly been working for a decade
or-more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one,scheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Admlmstratlon on its own by utlhzmg the funds available with it.

The Admmlstratlon or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirément of employees in various
departments’ under them. It has been noticed that in some bf the
departrhents, the casual employées have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regu‘larized or absorbed, are being 'I;ept on
tenterhooks. like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

- Panchayath Cases

18.  In the other bunch of 80 Original Applications, in which the
appllcants ‘have been engaged by Village (Dweep) Panchayats or sttrlct
Panchayat, the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache’id_this Tribunal, aggrieved by the failure of the Union of India
and the 'Lakshadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Socie

Grant-in-Aid was provided to meet the additional expendituré ana:th
Society used to manage the Scheme. Later, Island Councils were broug}.‘lt""*‘&
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lak.shadWeep Panchayat Regulation, 1994 and dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Villége
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After cons.idering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, ie. the Union of India in the Ministry of |
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities- are completed and the
Scheme is made applicable expeditiously.

c) From the date of issue of these orders and until the Lakshadweep

" Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d)."‘%;'ZNo casual workers, including the applicants, who are in the
service of the Panchaydts on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Admin'istrati_on noticed that another Bench of this
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Tribunal in Original Applications I;\il‘(').1297 & 218 of 1998 had rejected an

identical relief claimed by some o"th‘;’er casual labourers, holding thus:-

21,

decision mentioned supra. This order was also confirmed by the High

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

 Chairpersons of the respéctive Island Council might have with or

without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed againsi any posts sanctioned or approved by the
Lakshadweep Administration......... .

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient (o give employment (o them. [t
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorilies (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned -by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/Djst. ict
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
crealted nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High
Court in 0O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common otder following the

Court in O.P.No,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. [t was further observed that the question of
absorption was a matter which the Pahchayat has to consider taking into
abcount its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation 1o hold that the Tribunal has commilted a grave error in
giving direction to . Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats - for granting temporary status (o
casual labourers. The direction given to the Panchayat not 1o effect
any appointments till the: Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual Iabourers.. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the E.‘x.ecutive

Officers.

24. There is yet another aspeét of }the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointmenfs-were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being made on  political basis  and some of  the

disengagements/retrenchments also have political colours.
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25, In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invifed our attention to various clauses contained in the above notification
in support of the argument that thebpanchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the apphcams though the Panchayats are in dire need of the sewnccs of
the applicants who are having sufficient experience. It is further conceded '
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Adminiétration‘ himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadv'_veep
Panchayat Regulations, 1994 and the allied rules thereunder. Whi]e |
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc:
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The leamed counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with iden-l‘ical arguments advanced
by other learh_cd counsel as WCH,.since it has 'already’been noticed that
going by the decision in Naderkoya (Supra), this ‘Iribunal has no
Jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have beeh
working for more than 240 days"in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in Stare of Haryan‘a Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working - since 1994 while others have put in more -

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue- in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of ycars. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are stil'lvcominuing on the

basis ol interim orders passed in these cases.
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30. When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

"9.  Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10. For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a)  Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT! and the like and also those who have been
inducted under specific schemes '

(b)  Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.



135
(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above. '

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of a minimum-of 100 days, which would enable those. who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
weeks before dlsengagement Lo :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual /abourers
shall continue until further orders.

14. In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA. No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation glven on the next date of
hearing.”

31.  Pursuant to the above drder, fhe Panchayats/Departments - have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made 1o catégorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, ¢ H these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this'bu;lch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No 606/2012, contendmg, inter-alia, that its policy is to
give minimum employment {0 maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
notlced already that there is nothing on record to show that the applicants
had been engaged agamst any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in' their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments. or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigrﬁafole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized.\llt has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have contmued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the’
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benefit of relaxation in age and othef essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casusl
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34, We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address:-the issue relating to all these employees who have been toiling
for years ‘together on-casual basis, with utimost compassion; and give them
the benefit of m}axation in age, educational qualifications etc.*while - making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. ! ’ o R
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